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0.A. 2382/95 Dats of dscision 4,1,1994

Hon'bls Shri NeVeKrishnan, Acting Chairman
Hon'ble Smt.Lakshmi Suaninathan, Manhar (3)

Ms Vandana

w/o Shri Rajiy Guglani,
R/e 113, Sharda Niketan,
Delhi~110034

ees Apnlicant
(By Advocats Shri P.P.Khurana )

Vs.
1.Lt,.Governor

Govt ,of National Capital Territory of
| Delhi, .

j ° 2.0iractor of Education,
; Govt.of National Capital Toerritory of
; Delhi, 01d Secretariate,Delhi.
; 3.Dsputy Dirsctor of Education,
g (District Central)
; Govt.of National Canital Torritory af
; Delhi,Bala Road, Darya Ganj, Nau Dalhi,2
} o0 RBSDOﬂdeﬂtg
0 ROE R (ORAL)
L-Hon'bla Shri N.UoKrishnan, Acting Chairmaqi?
i
' Learned counssl for the anplicant
“

statas that the impugned order has since basn

withdraun, Accordingly, this 0A hgag bacome

infructuous and it §s dismissed as having bogons |

infructuous, < ) *,Q: ~ 6l

(Smt.Lakshmi Swaminathan) '(N.VaKrishnan )
Membar (J) Acting Chairmgn
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